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12.31 hrs.
APPROPRIATION RAILWAYS BILL

The Minister of Railways (Shri
H. C. Dasappa): Sir, 1 beg to move
that the Bill to authorise payment
and appropriation of certain sums
tfrom and out of the Consolidated
Fund of India for the service of the
financial year 1964-65 for the purposes
of Railways, be taken into considera-
tion.

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the filnancial year 1964-
65 for the purposes of Railways,
be taken into consideration.”

The motion was gdopted,

Mr. Speaker: The question is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
Bill"

The motion was adopted,
Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Long Title

were added to the Bill.

Shri Dasappa: I move that the Bill
be passed.
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted,

12.32 hra.

STATEMENT RE: DELHI STATE
CENTRAL CO-OPERATIVE STORES'
DERALINGS IN GUR—contd.

Shri A. K. Sen: Sir, may I crave
vour indulgence and correct a little
thing that I have said with regard to
the question put by Mr. Lohia. I find
from the records that there were
hangabad): Truth is welcome.

Shri Hari Vishnu Kamath
hingabad): Truth is welcome.
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Delhi State Central
Cooperative Stores

Shri A. K. Sen: I do not think 1
shall ever be charged with suppres-
sing anything. I find that there were
at one time charges levelled every-
where about falsification of accounts.

Shri Nath Pai (Rajapur): Not
everywhere, but by the Superinten-
dent of Police who investigated the
case to the Delhi Administration. Not
everywhere; we are not concerned
with bazaar rumours.
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Shri- A. K. Sen: No entries and mo
documents were, in fact, placed before
the Ministry to examine, to prove,
whether any entries or any documents
were falsified or manipulated or not.
Therefore, in the absence of any such
eniries or any documents being pro-
duced and any proof being laid as to
whether they are falsified or not, it
is not possible to give any opinion.
(Interruption).

Shri S. M. Banerjee (Kanpur): It
is a very serious matter.

Mr. Speaker: This means that this
aspect of the question also as to
whether the charge of falsification ot
accounts had been substantiated or

not had been referred to the Law
Ministry for its advice.
Shri A. K. Sen: No documents

were referred. (Interruptions). I
can assure the hon. Members that so
tar as I am concerned, I shall not keep
anything back, any relevant facts,
from the House. That is why 1
volunteered myself. ...

S8hri Nath Pai: ]| want a clarifica-
tion. Last time the question was
raised in the same words, specifically
quoting the sections of the Indian
Penal Code. We had asked whether
there were any charges which the
police can prefer against five indivi-
duals apart from the three originals
and then the Food Minister said that
he did not know anything. The
charges were 477TA, 20B and 34 Asa
leading advocate, he should know it
We have not used the word. I will
use {t; the falsification of accounts
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was one of them. And this is a report
of the investigating police authority
to the Delhi Administration.

Shri A. K. Sen: I am not going to
discuss what the investigation report
says. The hon. Member perhaps has
more information than myself.

Shri Nath Pai: Yes, we do have.

Shri A. K. Sen: I can only say what
our Ministry is concerned with
because I am not making a statement
on behalf of the investigating officer.
{Interruptions). No entries and no
documents alleged to have been fabri-
cated or falsified had been placed
before us.

Shri Surendramath Dwivedy (Ken-
drapara): But the Ministry did not
ask for them.

Mr. Speaker: Let us first hear the
hon. Minister. The hon. Law Minis-
ter will kindly agree that these are
two different questions. One is
whether a reference was actually
made to the Law Ministry by the
Delhi Police on these charges of falsi-
fication of accounts and the charge
under section 120B of the ILP.C. And
what was the opinion that the Law
Ministry gave? The hon. Law Minis-
ter had first observed that there were
no charges of falsification of accounts
or other such things....

Shri A. K. Sen: They were not
referred to the Law Ministry.

Mr. Speaker: 1 agree that they were
not referred to the Law Ministry. But,
now, the hon. Minister finds from the
papers that the question had been
referred to the Law Ministry whether
any offence under these sections also
had been committed. Now, the hon.
Minister gives the reasons why the
‘Law Ministry came to the conclusion
that there was no proof about the
falsification of accounts and about the
charge of conspiracy, because no
documents had been given to the Law
Ministry on which they could base
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Cooperative Stores
any other opinion. That is the posi-
tion.

Shri Hari Vishmu Kamath: Did the
Law Ministry call for those relevant
documents at all?

Shri Ranga: It was a duty on the
part of the Law Ministry to have
called for those documents saying
“You have made these references, but
you have not submitted any docu-
ments. Have you any documents in
your possession? If you have them,
please send them on to us’.

Mr. Speaker: Now, hon. Members
have got & provocation since that
statement has been made and certain
things have been revealed. Now, it
is for them to take up the matter as
to whether they can have a discus-
sion in any other form.

Shri S. M. Banerjee: May | make a
submission? The matter has even
been referred to the Solicitor-
General.

Mo WH wART ®fzar . wemw
wgrEg, & fad oF a9g 99 77 3T
dar § N feeelt &1 gfeer 3 fafa o
FAMEHT IgANT qg &1 48 AT
R g fegeadt § qgr =fge ar
afe fafa w4t o & fau & S8 sot
¥ oag dqam § —

“In fixing the above rates....”

An Hon. Member: The hon. Mem-
ber's accent is very good. (Interup—
tions) .

o TW wAET wifgar - # dudy

W R RE .

weae s - w4 w1 e
gt +ft sy At I JTw W & gy

o W wART Wfgn : wT Ow
WEFA A R A & &
W W S g A f
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[ere T WAt Ffeg]

“In fixing the above rates, the
Directorate aillowed Rs. 400 which
was claimed by the Store as load-
ing charges at Muzaffarnagar
station. It is now being alleged
that the above amount was paid
to the railway staff as illegal
gratification and not for the load-
ing purpose.”
ag W 9 § 95 W@ gEW AT 7 8
gt ¥ A3 7 F@ 91 5 @ a@
€™ 1 ag fafy sl 1 9 AW &
g fawgs % am & fr feamw o
WAt g g draiy, A
St aew Wt famer @ wemw
HZIEg, WX F5 al & 3T F qAY g
amq Frg oy | g

wTOR WERW 4 SEA IR
T g

Shri A. K. Sen: If that is given to
me, I shall examine it.

Mr. Speaker: The hon. Member may
pass it on to the hon. Law Minister.

Shri Nath Pai: He has the docu-
ment already with him.

To TW AART sfgar : a8 @
ST 3 & FE fagw arq 78 g
WAGTT W A9 9E O F A w1 2
gFAT g | 9T ®1 2/ ¥ @ ;if fams
T g1 arer 79 2

TR HEET - <o d1gT A §
fe & 20 41 76 FT AR 458 F oq J4aT
GITAT I51307 | T8 wiETRY #7 foaws
g gfa 17 21 IFAT AT 4 & ar 1
T TFA §, SAF TH A4 F T 9%
T F14ATE 1 GFAT & Afwr 4 ara
qII g A E fragattzro mag Al
TG F OF FAWH IV A F AN g
79z @ at F 28 w@q & for dae

g

Discussion

Mo TW WAET wiigan - AT 929
3N &= WY 4F § £ AT T EE 9U
faeqra 1 IT &1 27 T3 a@ar T3¢
g1 97 qx gF faamw & §

Shri Nath Pai: Only one questiom
remains, What was important about
these sections which mnecessitated the
asking for the special opinion of the
Solicitor-General? What was the
justification for a reference to the
Solicitor-General about these ordinary
sections of the ILP.C.?

Mr. Speaker: No more questions on
this just now. 1 have called Shri
A. K Gopalan to speak on the
General Budget already.

Shri Nath Pai: These are the most
ordinary sections of the IPC. Where
was the need for a reference to the
Solicitor-General?

12.40 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Speaker: We shall now take up
the General Discussion on the General
Budget for which 20 hours have been
allotted.

Shri A. K. Gopalan.

Sshri A. K. Gopalan (Kasergod):
Mr. Speaker, we have before us the
budget proposals, the Finance Minis-
ter's speech as well as the Finance
Bill. First of all, before dealing with
the budget proposals, 1 have to say
what is the essence of the budget
proposals.

This is a very clever budget and a
very dangurous budget. It is not a
blunt budget as that of last year.
Tremendous capacity to manocuvre
has been displayed to create an illu-
sion in the minds of the people. There
are big words, about curbing mono-
poly as well as ending concentration.
The reintroduction of the expenditure



